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Disappearance of

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-~
TANCE

DisAPPEARANCE Or _ DoCy-
MENTs RELATING TO MARUTI LiMITED

SHRI JYOTIRMOY BOSU :
ADiamond Harbowr) : I aall
the attention of the Minister of Finance
and Revenue and Bnnkintum the follow-
ing matter «f urgent public importance
:‘d I request that he may make = state-
ment thereon:

“ Rep-rted disappearance of se-
veral imptrtant papers and
documents relating to

Limited from the
Office of the Central m

India, New Delhi-and suppres-
sion of that inf rmation  for
three years”.

THE MINISTER OF FINANCE
REVENUE AND' BANKING

d by the Regional Office in
ot mnl‘;' tn May 7. The
b o » 1977.
Bank E further :epo;ted that since
almost roposals and transactions
e et o sl wod

rted ts
%Jlts-cmtnl Office, lt-mbqr,, copies
ofm stofthe relevant papers are avi ileble
-either at the Branch cr at the Central
“Ofice. The Central Bank cf Indis
has further reported that material
; s such as security documents re-
quired for recovery of Bank's dues or

a 10 _reco the File, The
G::!‘;ll Bank of Ind.il%u further repor-
ted thatits an

dioquiry ioto the matter.

SHRI JYOTIRMOY BOSU: Sir,
the hon, l}’llni-m-, the other day had
spidthat Mr. Sanjay i cannot
be arrested. am

saying
have defini

1 this on
‘my res ibility that the statement
:3;:111; l%lgylf was lost in ule’?ia::l

B
il
i
b
B

Bank, who sayi Mr. 2y Gan-
odhi, with the“lrlpuf Mr. l%..ﬁ ylhlra.

JULY 2, 1877

Documents relating
to Maruti (CA)

abank offizial, butin fact, functi [
the special representative of .
San]uLGindhi_m the Bank has done it.
They had doneitimmediaicly when they
understoad that in the eclections, the
people are going to reject them. I
am eati Mr. Sanjay Gandhi
withMr. K.L.Kalra has removed the
file and the documsnts from the Bank
and that wasin the third week of March.
Mr. Kalra had received at least  two
transfer orders from the Bank during
the Indira regime and those orders were
cancalled by Mr. Sanjay Gandhi.
But now, of course, after the mussive
dzfeact in March electlons, after two
months  of that, Mr. Kalra has been
transferred to Hyderabad. The hon.
Finance Minister can verify and come
with astatementagain.

The bank's onal office was shifted
in1976. The House would beinteres-
tedtoknow whetherin the transporta-
tion list which had shown the files and
docnt:mmtlghich were to be hn.!;ifoed this
particular file wasshownaa been
shifted from the Parliament n‘.Sma'et
Office to the new office in Link House.
This will N;Guihw it was 1974
theft orx . Yes ; haps

x-lldit'inﬂu 1ist. g:l I
that that another

s, who was his m
bank. Itis notat m-ﬁm to me.
The frozen accounts of Ma
amounted toa paltry sumof Rs. 25,000,

while theloans advanced by the Punjab
li\tn:!ﬁoml Bank and Central Benk of

‘lmnn. Thisis nothing ncw. He has been
ng
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truly r:or:seatative file of what has
b::2 stolan by Sinjay Gandhi with the
hzlp of K:lra. The Hom= Minister
ciez immn:diately set the machinery in
mbotion to ;ee that those who organised
thz thaft of the file are imm=diately dealt
with properly.

See the Fun. Karlais transferred to
Hyderabad in May, two months after
the elections and the fileis reported mis-
sing in May 77 It tallies nicely. As
soon as Kalra went away, the matter is
reported. As long as he was there, it
was not reported.

Nitional Herald took overdraft : but
1 am not gding into.that detail now.
Sanjay Gandhi wanted an overdraft of Rs.
25 crores from the then Chairman of
the Coentral Bank of India, Mr. Tanjea.
As uwsuil, he was short-circuiting the
procedure. There was no technical
report. The total project was valued
at Rs. 30crores. The bank inspecton
team consisting of the Chairman himself.
went to Gurgaon and found  practically
nothing, except one or two odd machi-
nery. The application was rejected.
Then, Sanjay, Gandhi wanted Rs.
25 lakhs from the Central Bank for

faruti  Technical Consultancy Ser-
vicess Ltd. With his brilliant genius,
why dy2s Sanjay Gandhi need capital for
the brain for technical consultancy ?
Technical Consultancy wanting mo-
ney—I want to know about this. When
the Chairman refused the overdraft,
the then Prime - Minister sent for
him—Mr. Taneja—to No. 1, Safdar-,
jung Road and he was given a good
‘dressing’.  Then, he was got rid of.
This is the position. You should en-
- quire into the matter, Mr. Patel. If
you feel that man wasstraight, good and
just, you may bring him back. If not
you may discard him. I'am not re-
commending anybody’s case. Sir,
- the Finacce Ministry recommended for
extenzion of four years for him. but
- Mrs. Gandhi rejected it. Thesame
thing happened with NDMC Chair-
man. Mr. Chabra whose termination
was done over telephone from Simla by

Mrs. Indira Gandhi at  the insis-

tence of Sanjay Gandhiand Arjan Das.
‘Thatis the fact. Then the - funniest
- thing is that the Central Bank in order
toget certaindirection on a  certain
crisis convened a meeting and the

then Finance Minister, Mr. C.
‘Subramaniam—I don’t want to call
~him ajelly fish. “it would not be nice—
- zefused to preside over itand he ran
away from theissue. Ie did not agree
_tosit.  Regarding Mr.” 'Talwar’s

to Maruti (CA)

resignation why was he thrown out ?
Because he refused to give an overdraft
of Rs. 9 crores to Alok Jain, who is
aclcse friend of Sanjay Gandhi and also
one-time friend-of Rukshana Sultana.

MR. SPEAKER : Thereis a point
of order now. The Prime Minister
is raising a point of order.

THE PRIME MINISTER (SHRI
MORAR]JI DESAI ): The Calling
Attention Notice refers to missing
papers. Now, hereis the whole
history of Maruti and.  their doings.
I do not know how thatis relevant to
this. Thatis my point of order and I
will request you to decide.

MR. SPEAMER : I would suggest
to you now not to raise the other things
which are not connected with this. Ifit
is about the file you can'mention; but
you are mentioning other things.

SHRI JYOTIRMOY BOSU : Sir,
hereis an official of the Central = Bank
conniving with Sanjay Gandhi to: get
the file stolen from the premises. = Does
it not show how:the bank functions ?
For example, they gavean overdraft
to a phoney company where Mrs.
Pranab Mukherjee wife of Mr. Pranab
Mukherjee,is a Directorin Calutta.

MR. SPEAKER : Thatis not re-
levant to this. This file is different.

SHRI JYOTIRMOY BOSU : Why
theyhavestolen the file ? It shows
that the total accumulated liability,i.e.,
secured loans, as on 31st March 1976,
is Rs. §8,35,000 and odd, unsecured
loans are Rs. 1,59,65,390, currentliabi-
lities and provisions are Rs. 3,69,60,037.-
Naturally files have to be stolen. I
must justify the motive.

MR. SPEAK.ER : Thereis a lot of
time for that. Now, come to the main
question.

SHRI JYOTIRMOY BOSU: My
question is whether the hon. TFinance
Minister has any information that Mr.
K. L. Kalra, an official of the Central
B:xnk of India in fict acting as an ¢gent of
Sanjay Gandhiin the bank has conspired
with Sanjay Gandhi to remove the file
and whetheritis shownin the 1list when
the regional office was shifted from
Parliament Street office to Link House.
and thirdly, whether this Kalra has been:
%nsferred to Hyderabad in the month of

ay.

_SHRI H. M. PATEL: Mr. Speaker,
Sir, I shall confine myself enly to the
missing file. As I explanied, the fact
that the file was missing was discovered
in 1974. I think it was in May 1974.



R the file can be reconst-
tructed, I will explain that point
be reconstructed i

office ! write to the Regional
office on this matter. The ;snpcn in
the Branch Office exist. Similarly,
whatever reports etc would go for sancticn
and so on to_the Central cffice from
the Regional Office would be available
80 that all the relevant papers in so
far as the sanctions etc, sre ccncerned
would be available. ]

-]

SHRI JYOTIRMOY BOSU: Cheq-
ues and slips won't be available,

SHRI H. M. PATEL : What will
not be available is certainly the kind cf
things th.nthyelu have mcnﬂ;nﬁd. that
is t: say, the notings in t cgicnal
Office in dealing \\'lfl.'l lpp]jmi‘rffnr
lcans ete. Those wiuld be in that  miss-
ing file only. I did not quite under-
stand what was the suggesticn of hon,
Member.

. SHRI JYOTIRMOY BOSU: After
discussiuns were held and after a decisicn
was taken, the nuting were gotl o rrected
frem upstairs.

. SHRI H. M. PATEL : I would
like t¢ confine myself tc the relevant
Edm by ‘re-constructic n* cf the file.
only meant certain essential

relating to loans, relsting to sanctic ns
and relating to re-piyments. All thi se
can be found either frrm the Centra
office or frrm the branch office.

SHRI JYOTIRMOY BOSU :Fr'm
1974 to 1977 what were yuu duing.

. SHRI H. M, PATEL : I never
intervened or interjected when Mr.
mﬂrmi‘&‘susprk. I wr uld request
to me . Whatever I want
to say. After I have spoken, if the
Speaker permits he can 5

MR, SPEAKER : He wculd nct
gct a chance. That is why he is inter-
rupting,

SHRI H. M. PATEL : This file
concerned one lvan and one guarantee
and that loan has been peid, and the

glsc has been discharged.

file is missing. That part is ccrrect.

As it 80 happens, it has no relevance

l:n other owtht:ndmﬁ cW Lad.

n to figures were men-

dnm the hin. Member, i.e. 20
far a3 the Ceptyal Bank is o

neerned
have an o lcan of Ra.
;ll.’-odd Iskhs; m_mn\mﬁ
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(Interruprions) that is a pcint
answer. These are the facts as reported
to me, that the rt was made in May,
1974. Beymdrtcgt I cannct say. So
far as Mr. Kalra is concerned, it is
afact that he was transferred recently
to Hyderabad two months ago. Mr.
Kalra was the chief development ( fiicer
in the regional «ffice. This is all the
information that I have. Whether he
was asscciated with anybedy, I cannot
say.

SHRIJYOTIRMOY BOSU : Ons
point of order. He has not clarified,
nor given a satisfactory reply t
gﬂ on why a file which was missing in

ay 1974. was nct reported till 1977.
him clear that; my allcgations
will be met,

MR. SPEAKER : It is mt =
point of order. The questicn is not
answered; that is all.

SHRI H. M. PATEL:I have
answered, It is an enswer which I
cannot give, because even the bank
is not in a Fosium to give. And my
source of infi rmation is the bank. At
this point of time, it js nct possible.
An enquiry is geing on.

MR
Bagri is not here. Mr Yuvarsj is not
here. Mr. Anant Dave is mt here.
We will now go to the nextitem, Mr.

SHRI JYOTIRMOY BOSU (Dis-
mond Hagbour):[ have also giver a n tice:

MR. SPEAKER ; So many members
have given notice, You cannct raise it
unless I csll you. )

SHRI OY BOSU : L
will wait till I am called.

MR. SPEAKER : No, I cannot call
you.
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